
AB. No. 5 of 2015 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Heard Mr. K.C. Gautam, learned counsel for the petitioner, who 

submits that, an FIR has been lodged against the petitioner/accused 

without any basis and reason, and he is apprehending arrest. Hence, the 

bail application was moved and interim bail was granted. 

 

  The learned counsel further argued that the petitioner is 

cooperating with the investigating agency. So, interim order may be made 

absolute. 

 

  On the other hand, Mr. R. Gurung, learned GA appearing for 

the State, submits that he has received the C.D and also informed the 

court that the petitioner/accused is cooperating with the investigating 

agency and the stolen property has already been recovered. Hence, his 

custody at this stage is not necessary. 

 

  Considering the submissions advanced by the learned counsel 

for the parties, the petitioner/accused is allowed to go on pre-arrest bail 

for a sum of Rs. 50, 000/- (Rupees fifty thousand) only with one surety of 

the like amount with following conditions: 

 1. The petitioner/accused shall appear before the I/O 

continuously for 1(one) week with effect from 25.03.2015 

and thereafter, as and when required by the I/O. 

 2. He will not interfere with the investigation or tamper with 

the evidence. 

 3. He shall not leave the jurisdiction of the Songsak District, 

East Garo Hills, Meghalaya without prior permission of 

the I/O concerned.  

  4. He shall be bound to face the trial as and when required. 

 

  Mr. R. Gurung, learned GA is directed to return the C.D to the 

concerned I/O immediately.  



  With this observation and direction the instant bail application is 

allowed and stands disposed of. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

 



CRL.A. No. 1 of 2015 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Heard Mr. H.L. Shangreiso, learned counsel for the petitioner, 

who submits that, he has already produced the paper book.  

  Since paper book is ready, list this matter after 3(three) weeks 

for hearing. 

  Mr. R. Gurung, learned GA is present. 

  Accordingly, list this matter after 3(three) weeks for hearing. 

 

 

                                                                                                              

                                                                                                              JUDGE    

 

 

D. Nary   

 

 

 



CRL.A. No. 7 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015 
 
  Heard Mr. A.H. Hazarika, learned counsel for the appellant. 

  Also heard Mr. K.P. Bhattacharjee, learned GA for the State, 

who sought 2(two) weeks’ time on the ground that Mr. N.D. Chullai, 

learned Sr. GA is unwell. 

  As prayed for, list this matter after 2(two) weeks for hearing.  

 

 

                                                                                                               

                                                                                                              JUDGE    

 

 

D. Nary   

 

 



CRL.PETN. No. 34 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Heard Mr. R. Gurung, learned counsel for the petitioner. 

  Also heard Mrs. S. Bhattacharejee, learned GA, who sought 

2(two) days’ time to go through the record. 

  Prayer is allowed. 

  Both the learned counsels are directed to instruct the parties 

concerned to be present on the next date fixed. 

  List this matter on 25.03.2015. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

 



CRL.PETN. No. 35 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Heard Mr. R. Gurung, learned counsel for the petitioner. 

  Also heard Mrs. S. Bhattacharejee, learned GA, who sought 

2(two) days’ time to go through the record. 

  Prayer is allowed. 

  Both the learned counsels are directed to instruct the parties 

concerned to be present on the next date fixed. 

  List this matter on 25.03.2015. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

 
 



MC[WP(C)] No. 35 of 2015 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Seen a restoration petition filed by Mr. N.M. Mansuri, learned 

counsel for the petitioner. 

  Petition is allowed as Mr. K.P. Bhattacharjee, learned GA for 

the State has no objection. 

  The WP(C) No. 112 of 2014 is restored back, subject to the 

payment of Rs. 500/- (Rupees five hundred) each as costs which shall be 

deposited in the Registry and the Registry in its turn shall deposit the said 

amount in the fund of the Directorate of Social Welfare Department, 

Meghalaya, Shillong for the purpose of benefit of the Juveniles.   

Restoration petition is allowed and stands disposed of with the 

above conditions. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

 



MC[WP(C)] No. 36 of 2015 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Seen a restoration petition filed by Mr. N.M. Mansuri, learned 

counsel for the petitioner. 

  Petition is allowed as Mr. K.P. Bhattacharjee, learned GA for 

the State has no objection. 

  The WP(C) No. 113 of 2014 is restored back, subject to the 

payment of Rs. 500/- (Rupees five hundred) each as costs which shall be 

deposited in the Registry and the Registry in its turn shall deposit the said 

amount in the fund of the Directorate of Social Welfare Department, 

Meghalaya, Shillong for the purpose of benefit of the Juveniles.   

Restoration petition is allowed and stands disposed of with the 

above conditions. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

 

 



MC[WP(C)] No. 37 of 2015 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Seen a restoration petition filed by Mr. N.M. Mansuri, learned 

counsel for the petitioner. 

  Petition is allowed as Mr. K.P. Bhattacharjee, learned GA for 

the State has no objection. 

  The WP(C) No. 116 of 2014 is restored back, subject to the 

payment of Rs. 500/- (Rupees five hundred) each as costs which shall be 

deposited in the Registry and the Registry in its turn shall deposit the said 

amount in the fund of the Directorate of Social Welfare Department, 

Meghalaya, Shillong for the purpose of benefit of the Juveniles.   

Restoration petition is allowed and stands disposed of with the 

above conditions. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

 

 
 



WP(C) No. 19 of 2015 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Heard Mr. H.L. Shangreiso, learned counsel, who informed the 

court that Mr. S. Sen, learned counsel is appearing for the respondents. 

  List this matter before any other Bench without me i.e. (Hon’ble 

Mr. Justice S.R. Sen, J). 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

  



WP(C) No. 20 of 2015 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Heard Mr. A.P. Vaswani, learned counsel for the petitioner. 

  Also heard Mr. H. Abraham, learned GA for the State, who 

prays for 3(three) weeks’ time to file the counter affidavit. 

  Prayer is allowed. 

  List this matter after 3(three) weeks for counter affidavit and 

further order. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

 



WP(C) No. 57 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Heard Ms. K. Lytep, learned counsel, who informed the court 

that the conducting counsel, Mr. S. Dey is sick. 

  Mr. K.P. Bhattacharjee, learned GA for the State is present. 

  List this matter after 2(two) weeks. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

 



WP(C) No. 133 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Heard Ms. K. Lytep, learned counsel, who informed the court 

that the conducting counsel, Mr. S. Dey is sick and is not available to 

appear before the court. 

  Mr. R. Debnath, learned counsel for the Union of India is 

present. 

  List this matter after 2(two) weeks for hearing. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

 



WP(C) No. 166 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Heard Mr. N. Syngkon, learned counsel for the petitioners as 

well as Mr. K.P. Bhattacharjee, learned GA for the State. 

  Both the learned counsels submit that exchange of pleading is 

complete. 

  List this matter after 2(two) weeks for hearing. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

 



WP(C) No. 203 of 2012 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Heard Mr. S. Dutta, learned counsel for the petitioner. 

  Also heard Mr. R. Debnath, learned counsel for the Union of 

India, who submits that, all matters relating to tax including refunds are to 

be considered and taken up by the Division Bench. He also submitted 

that, there are similar natures of cases, which are taken up by the 

Division Bench and produce the standing order No. 1 of 2014 dated 

03.02.2014. 

  Considering the submission advanced by the learned counsel 

for the respondent, the Registry is directed to place the matter before the 

Hon’ble Division Bench. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

  

 

 



WP(C) No. 232 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Heard Mr. M. Chanda, learned counsel for the petitioner. 

  Also heard Mr. S.C. Shyam, learned Sr. counsel assisted by 

Mr. B. Deb, learned counsel as well as Mr. R. Debnath, learned counsel 

for the respondents. 

  List this matter after 2(two) weeks for hearing. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

  

 



WP(C) No. 265 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Heard Mr. M. Chanda, learned counsel for the petitioner. 

  Also heard Ms. S.G. Momin, learned counsel for the 

respondents No. 2 to 6 as well as Mr. R. Debnath, learned counsel for the 

respondent No. 1. 

  Both the learned counsels for the respondents sought time to 

file a reply to the additional affidavit filed by the petitioner. 

  List this matter after 2(two) weeks for reply affidavit. 

 

 

                                                                                                           

                                                                                                              JUDGE    

 

 

D. Nary   

 

 



WP(C) No. 266 of 2013 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Heard Mr. M. Chanda, learned counsel for the petitioners as 

well as Mr. A. Khan, learned counsel for the respondents. 

  As prayed for, list this matter after 2(two) weeks for hearing. 

 

 

                                                                                                            

                                                                                                              JUDGE    

 

 

D. Nary   

 

 



WP(C) No. 321 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  The learned counsel for the petitioner is not present. 

  In the office note, it appears that counter affidavits has not been 

filed by the respondents No. 4 and 6. They are directed to file their 

respective counter affidavits on or before the next date fixed. 

  List this matter after 2(two) weeks for counter affidavit and 

further order. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

 

  
 



WP(C) No. 389 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Heard Mr. A. Todi, learned counsel for the petitioner. 

  Also heard Mr. R. Debnath, learned CGC appearing for the 

Union of India as well as Mr. H. Abraham, learned GA appearing for the 

State who submits that, they are yet to file their counter affidavits. They 

are directed to file their counter affidavits within 2(two) weeks. 

  List this matter after 2(two) weeks for counter affidavit and 

further order. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

  

 



WP(C) No. 390 of 2014 
 

 

BEFORE  

HON’BLE MR. JUSTICE, S.R. SEN 

 

 
23.03.2015  
 
  Heard Mr. A. Todi, learned counsel for the petitioner. 

  Also heard Mr. R. Debnath, learned CGC appearing for the 

Union of India as well as Mr. H. Abraham, learned GA appearing for the 

State who submits that, they are yet to file their counter affidavits. They 

are directed to file their counter affidavits within 2(two) weeks. 

  List this matter after 2(two) weeks for counter affidavit and 

further order. 

 

 

                                                                                                              JUDGE    

 

 

D. Nary   

  

 
 


